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Heard shri B.P.Yadav, the learned |

Wl counsel for the applicant and Shri R.C.Rath, ‘

learned standing Counsel (6n whom a copy of

i 0
)A }" ') O«A. had already been served) ‘appearing on
O/LL/‘*\JL« behalf of the Respondents,
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31047 It is the case of the applicant that
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A.T.Act, 1985 for redressal of her grievance.
It is the éase of the gpplicant that her
representation made to the departmental
authorities is still pending with them,

In the fitness of things, I direct
the Regpondents to consider the griegance
of the applicant as raised in her representatior
under Annexure-1 (if necessary by collecting
more details from the applicant)by'deputing
Welfare Inspector) and grant her necessary
relief as dué and admissible under the
Rules. This exercise should be completed
by the Respondents within a period of 120 days
from the date of réceipt of copies of this
order,

With the above observation and
direction, this O.A. is disposed of at the
stage of orders/admission. No cOsts,.

send copies of this order along with
copies of the O.A. to Respondents and free
copies of the order be handed over to the
learned counsel of both the sides for

compliance,




